e-FIR No. 44597/19
U/S 379/411 IPC
PS Laxmi Nagar
State Vs. Rahul
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In view of the directions contained in the Office Order
No.26/DHC/2020 Dated 30.07.2020 of the Hon'ble High Court of Delhi and
office order no. 5566-75/D&SJ (East)/KKD/Delhi dated 29.08.2020 of Ld.
District & Sessions Judge, East. the abovesaid matter is taken up for hearing
through video conferencing.
Present: Sh. Parmanand Jain, Ld. LAC for the accused (through video
conferencing)
Ld. APP for the State (through video conferencing)
Vide this order, I shall dispose of the application moved by accused
Rahul, seeking bail.
Reply filed by the 10. Same is perused.
Arguments on the bail application heard on behalf of both the

it is submitted by Ld. Counsel for the accused that the accused is in
15.07.2020. It is further stated that the charge sheet has
that the accused is a young boy of 18-19 years. It ill
is ready to abide by all terms and condition to
granted bail.
it is submitted by Ld. APP for the

bb

recovery has been affected from the accused. It is further submitted that the
accused is involved in 24 other criminal cases of similar nature. It is further
submitted that accused may threaten the complainant and that he may tamper
or hamper the evidence and jump the bail. Hence, accused doesn't deserve
bail.
The court is mindful of the fact that as a general rule it is a bail not
the jail which is the right of the accused. However, the right of the accused
must be balanced with the general interest of the society and the fairness of
investigation and the possibility of the witness tempering with the evidence.
The apprehension of threat to witnesses and the possibility of the accused
fleeing the process of law, are factors which cannot be ignored.
In the case in hand, the allegations against the accused are grave &
serious. Further the accused is involved in several criminal activities and is a
habitual offender. Therefore. there is every likelihood that accused may
tamper the prosecution's evidence, if released on bail and the possibility
accused fleeing from the process of law cannot be ruled out. Hence, I do
find any merit in the present application of the applicant/accu
Accoredingly, the present bail application of the applicant/accused Rahul
hereby

dismissed.
Application is disposed of accordingly.
Copy of this order be also sent to Ld. Couns for applicant throug

e-mail.
( RENU C
MM-04/East/K

NARY)
Ihi/30.09.2020

HR No. 340/2020
ti/S 356/379/34 [PC
PS Laxmi Nagar
StateVs. Rahul @ Parminder

.30.09.2020
In view of the directions contained in the Office Order
No.26/DHC/2020 Dated 30.07.2020 of the Hon'ble High Court of Delhi and
office order no. 5566-75/D&SJ (East)/KKD/Delhi dated 29.08.2020 of Ld.
District & Sessions Judge, East, the abovesaid matter is taken up for hearing
through video conferencing.
Present: Sh. Saurabh Khaneja, Ld. Counsel for accused (through video
conferencing)
Ld. APP for the State (through video conferencingi
Vide this order, I shall dispose of the application moved by accused
Rahul @ Parminder, seeking bail.
Reply tiled by the 10. Same is perused.
Arguments on the bail application heard on behalf of both the parties.
It is submitted by Ld. Counsel for the accused that the accused is
lsely implicated in the present case. It is further stated that the charge sheet
has already been filed in the present matter and the accused is no more required
for custodial interrogation. It is stated that the accused is in J/C since 31.07.2020.
It is also stated that the recovery has been affected. It is further stated that
accused is ready to abide by all terms and condition to be imposed upon him, if
he is granted bail.
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On the other hand, it is submitted by Ld. APP for the state that the
accused is involved in other criminal activities and that he is a habitual offender.
It is also submitted that the co-accused is yet to be arrested. it is further
submitted that accused may threaten the complainant and that he may tamper or
hamper the evidence and jump the bail. Hence, accused doesn't deserve bail.
The court is mindful of the fact that as a general rule it is a bail not the
jail which is the right of the accused. However, the right of the accused must be
balanced with the general interest of the society and the fairness of investigation
and the possibility of the witness tempering with the evidence. The apprehension
of threat to witnesses and the possibility of the accused fleeing the process of
law, are factors which cannot be ignored.
In the case in hand, the allegations against the accused are grave &
serious. Further the accused is involved in several criminal activities and is a
habitual offender. Therefore, there is every likelihood that accused may tamper
the prosecution's evidence, if released on hail and the possibility of accused
fleeing from the process of law cannot be ruled out. Hence. I do not find any
merit in the present application of the applicant/accused. Accordingly, the
present bail application of the applicant/accused Rahul

Parminder is hereby

dismissed.
Application is disposed of accordingly.
Copy of this order be also sent to Ld. Counsel for plicant t s ugh email.

RENU CHA
MM-04/East/KKD/l)elh

iimima

RY)
0.09.2020

e-FIR No. 313/2020
WS 379/411/34 IPC
PS Laxmi Nagar
StateVs. lmran Khan
30.09.2020
In view of the directions contained in the Office Order
No.26/011C/2020 Dated 30.07.2020 of the Hon'hle High Court of Delhi and
office order no. 5566-75/D&S1 (hast)/KKINDelhi dated 29.08.2020 of Ld.
District & Sessions Judge. East. the atxwesaid matter is taken up for hearing
through video conferencing.
Present: Sh. Azizullah. Ld. Counsel for the accused (through video
conkrencing
Ld. APP for the State (through video conferencing)
Vide this order, I shall dispose of the application moved by accused
Imran Khan . seeking bail.
Reply filed by the 10. Same is perused.
Arguments on the bail application heard on behalf of both the parties.
It is submitted by Ld. Counsel for the accused that the accused is
falsely implicated in the present case. It is further stated that the charge sheet
has already been filed in the present matter and the accused is no more required
for custodial interrogation. It is stated that the accused is in 1/C since 08.07.2020.
It is also stated that the father of the accused is critically ill. It is further stated
that accused is ready to abide by all terms and condition to be imposed upon
him, if he is granted bail.
On the other hand, it is submitted by Ld. APP for the

earlier bail applications of the accused have been dismissed.

state that the
is further -

V

.aibmitted that 37 similar cases are pending against the accused . It is also
submitted that the accused was arrested at the spot at the instance of the
complainant and the case property i.e. the mobile phone of the complainant was
recovered from the accused. It is further submitted that accused may threaten the
complainant and that he may tamper or hamper the evidence and jump the bail.
Hence. accused doesn't deserve bail.
The court is mindful of the fact that as a general rule it is a bail not the
jail which is the right

of the accused. However. the right of the accused must be

balanced with the general interest of the society and the fairness of investigation
and the possibility of the witness tempering with the evidence. The apprehension

iv of threat to witnesses and the possibility of the accused fleeing the process of
law, are factors which cannot be ignored.
In the case in hand. the allegations against the accused are grave &
serious. Further the accused is involved in several criminal activities and is a
habitual offender. Therefore, there is every likelihood that accused may tamper
the prosecution's evidence, if released on bail and the possibility of accused
fleeing from the process of law cannot he ruled out. Hence, 1 do not find any
merit in the present application of the applicant/accused. Accordingly, the
present hail application of the applicant/accused lmran Khan is hereby
dismissed.
Application is disposed of accordingly .
Copy of this order be also sent to Ld. Counsel f r applicant through
mail

( RENU CI
NARY)
MM-04/East/KKD/D hi/30.09.2020

e-

FIR No. 317/2020
U/S 420/34 IPC
PS Laxmi Nagar
StateVs.Jeniya

30,091020
[n view of the directions contained in the Office Order
No.26/DHC/2020 Dated 30.07.2020 of the Hon'ble High Court of Delhi and
office order no. 5566-75/D&SJ (East)/KKD/Delhi dated 29.08.2020 of IA
District & Sessions Judge, East, the abovesaid matter is taken up for hearing
through video conferencing.
Present: Sh. Ram Kishan, Ld. Counsel for accused (through video
conferencing)
Ld. APP for the State (through video conferencing )
Vide this order, I shall dispose of the application moved by accused
Jeniya, seeking bail.
Reply filed by the 10. Same is perused.
Arguments on the bail application heard on behalf of both the
parties.
It is submitted by Ld. Counsel for the accused that the accused is in
J/C since 26.09.2020 and the accused is a young boy. It is also stated that no
recovery was effected from the accused. It is further stated that accused is
y to abide by all terms and condition to be imposed upon him, if he is
anted bail.

On the other hand, it is submitted by Ld. APP for the state that the
to-accused is yet to be apprehended. It is also stated that the accused is
volved in other criminal activities of similar nature and he is a habitual
offender. It is further submitted that accused may threaten the complainant
and that he may tamper or hamper the evidence and jump the bail. Hence,
accused doesn't deserve bail.
The court is mindful of the fact that as a general rule it is a bail not
the jail which is the right of the accused. However, the right of the accused
must he balanced with the general interest of the society and the fairness of
investigation and the possibility of the witness tempering with the evidence.
The apprehension of threat to witnesses and the possibility of the accused
fleeing the process of law, are factors which cannot be ignored.
In the case in hand. the allegations against the accused are grave &
serious. Further the accused is involved in several criminal activities and is a
habitual offender. Therefore, there is every likelihood that accused may
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tamper the prosecution's evidence, if released on bail and the possibility of
accused fleeing from the process of law cannot he ruled out. Hence. I do not
find any merit in the present application of the applicant/accused. Since the
investigation in the present matter is at initial stages. hence, the present bail
application of the applicant/accused Jeniya is hereby dismissed.

Application is disposed of accordingly.
Copy of this order be also sent to Ld. Counsel

RENU CHAU

appli nt through

ARY)
MM-04/East/KKD/Delhi/30.09.2020

FIR is:o. 0367/20
PS Liami Nagar
State vs. Fahad Ansari
01.10.2020
In view of the directions contained in the Office Order bearing
No.417/RG/DHC/2020 Dated 27.08.2020 of the Hon'ble High Court of Delhi
and office order no. 5576-94/Judl.Br./East/KKD Dated 29.08.2020 of Ld.
District & Sessions Judge, East, the abovesaid matters are taken up today
through physical hearing.
Present: Ld. APP for the State.
Sh. Tarun Soni, Id. Cousnel for the applicant /accused.
Report filed by the Dy. superintendent concerned along with the
copy of medical report by the Medical Officer Incharge. Same is perused.
As per the report, the applicant was provided with the items of basic
necessity on the date of his admission in jail and a statement to that effect was
made and signed by the applicant (copy of the same is annexed with the
report).
Further it is stated that the applicant did not share any history of his
chronic illness and complaint only of lower backache for which he was
advised medication by the jail visiting Ortho SR and doctor on duty. At
present the patient is stated to be clinically stable and his vitals are within
normal limits.
In view of the submissions and the report filed, the concerned Dy.
Superintendent is directed to supply the basic/ essential items i.e. two pair of
clothes (to be supplied by the applicant's family) and a Asthma puff to the
applicant/ accused.
The present application is disposed of accordingly.
Let the copy of this order be sent to the jail superintenden
concerned for intimation and compliance.
Let a copy of this order be sent to the Id. Co
I fo the applic
through electronic mode.
( RENU CH
MM-04/East/KKD

ARY)
hi/01.10.2020

